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- Shri Prabxr Kuma: Das - '
Son of Late Pradyut Kumar Das C
Enforcement Officér™ C
Ofﬁge of the Assistant Director, :

" Directorate of Enforcement Guwahati Sub-Zonal

- House No. 4, Bye Lane No. 4 Ra\;gazh Road,

) :Guwahan 781 003 ‘

IN THE CEI\TRAL ADMINTSTRATWF TRIBUNAL

GU%’AHATK BENCH

Orzg:na} Apphcatmn No. 184 of
» Date of Or dei Thxs the 1st August 2006 ‘

L

2006

The Hon'ble Si;i KV. Sauhidanandan Vice;‘tr?hairmafx\ .

The Hon’b}e Sri Gautam Ray, Adm:mstram#e Member Ry

Versus -

“ .The Union of Indxa, re;ﬁreserited ‘by the
Secretary to the Government of India,
' Min’istrjr of Fin ance, New Delhi~1..

' The'Du eotor .
Directorate of Enforcem ent

1ok Nayak Bhavan, Xhan Mar ker
New De}hl -110 003.

- The Specxal Dir ertox (Admmistratxon)
- " ‘Directorate of Enforcement - .,
- Lok Nayak Bhavan, Khan Market

New. Deihl 1 10 003. -

. ,The Deputnyrector o
- Directorate of Enforcement

Kolkata Zonal Gffice
C.G.0O. Complex, Salt Lake
Kolkata 84

By Advocate Mr M.U. Ahmed, Addi, C.GS.C.
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By Advocates Mr Adil Ahmed and Ms Sm;ta Bhabtach’arjeé.
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- ORDER ( ORAL)

K. V. SACHIDANANDAN (V.C. )

The Applicant was appointed as Junior Stenographér in

‘the office of the Directorate of Enforcement, Government of Indi_é,.

Special Uzliit; Kolkata. Théreaf‘ber,- the Applicant was prométed on =

_merit quota as en Assistant Enforcement Officer at Special Unit,

Kolkata. Th‘e Applicantwas transferred ﬁ'om Special Unit, Ko}katé to

.Kolkata Zonai Ofﬁa,e Kolkata and on June 1996, he was agam

| transfeued from Kolkata Zonal thce to Delh: Zona} Offire New .

Delhi. Now, the Applicant zs warkmg as Enforcement Offlcei at
Guwahat: Sub Zonal Office, Guwahati from 01 11.2004. The Apphcant
was undergone‘three times Angio Plasty Operatian,- ‘ﬁx"st at AIIMS,

New ‘Delhi and other two at B.M. Birla -Heart Research Centre at

' Ko}katé, The Applicant submitted repfeéentation on 22.06.2006

'seéking tf_rénsfer frém Guwahati to Kolkata due to his health reason.

But the Réspondents did n)bf're’p}y to the said- representation
¥

_ Aggrxeved by the said inaction of the Respondents the Apphcant has

~ filed thxs Application seeking the foﬂawmg reliefs: -

" “8.1 That the Hon' b}e Tubunal mayr " be
pleased to direct the Respondents to transfer
the applicant from Guwahati to Kolkata, i.e.
his home town, considering his condition of
health and the interest of his family members
including his old aged ailing mothet ailing
wife and two Chlldi en. '

8.2 To pass any other appropriate relief or
relief(s) to which the Applicant may be entitled
and as may be deem fit and proper by the

Hon’ble Tribunal.” ’
2. We have heard Mr A. Ahmed, lea:ned Counsé] for the
Applicant and ‘Mr M.U. Ahmed, learned Addl. C.GS.C. for- the

-} * ' ~ |
. ) .
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-3, MrA Ahmed, Jearned Counsel for the Applica‘nt'snbrnitted

. seekmg ‘aansfer to hxs hometown Howevex the Respondents did not

' 'respond to the sazd representatxons "Mr Ahmed, Iearned Counselj:.

N S In the interést of jtiSﬁee this Court directs that fhe |

/mb/

that the App}icant" submitted rebresentatieiis right from' 15.09 200'4 .

further submxtted that he wx}!-be sai:xsf“ ed 1f s dir ection is gwen to the

Respondents to consxder these xepresentatxons of the Apphcant wnth

'aH sympathy and. as pex guzdehnes Mr MU Ahmed Iearned Add}
".C.G.S_.C. for the Responden.ts submitted that xt will sufﬁce the ends of

. justice and he has no objection in adopting such course of action.

'representatmns that has been ﬁied by the Apphcant sha!} be-

cons;dere& by the Respondent No. 2 wzth all sympat:hy and pass

appropr:ate order and communicate the same bo the Apphcant w1thm ‘

three months from the date of recexpt of this or der ,

\

The. O.A is dxsposed of as above at the admission. stage |

itself. In the czrcu mstan ces, no order as to cmsts

( KV SA(‘}HDANANDAN )
- VICE CHAIRMAN

- (GAUTAM RAY)
ADMINISTRATWE MEMBER -‘
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IN THE CEW@M»{ ITRAT

GUWAHATI BENCH, G

(An Application Under Section 19 of the Administrative Tribunal Act 1985)

l ?Lf OF 2006.

ORIGINAL APPLICATION NO.

Shri Prabir Kumar Das
... Applicant
-Versus-
The Union of India & Ors.
... Respondents
INDEX
SL No. Ammexure Particulars | Page No.
1 Application 1-10
2 Verification 11
3 A Photocopy of Clinical Summary of the applicant
issued by the Safdarjang Hospital, New Delhi. | 3%
4 B Photocopy of the Discharge Order dated
01.04.1997 issue by the All India Institute of | 49
Maedical Sciences, Department of Cardiology.
5 C Photocopy of Angio Plasty Operation report
dated 04.12.2002 issued by the B. M. Biria iL’ -5
Heart Research Centre, Kolkata.
6 D Photocopy of representation-dated 15.09.2004
filed by the Applicant before the Respondent | 1§
No.2.
7 E Photocopy of Medical Certificate of Dr. D. J. E
Lahon dated 03.04.2005 IRY
8 F Photocopy of Representation dated 03.01.2005
filed by the applicant before the Respondent | {¢ - {9
No.2.
9 G Photocopy of  Representation dated
04.04.2.2005 filed by the applicant before | 7o
the Respondent No.2. '
10 H Photocopy of the Medical Certificate issued by 2-722
the B. M. Birla Research Centre, Kolkata s
11 I Photocopy of one of such representation-
dated 22.06.2006 filed by the applicant 23
before the Respondent No.2. '
Date: 3\-"~200( Filed By:

Advocate



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI. '

(An Application Under Section 19 of the Administrative Tribunal Act 1985)

ORIGINAL APPLICATIONNO.__| &Y  oF 2006,

Shri Prabir Kumar Das
... Applicant

. =Versus-

The Union of India & Ors.

...Respondents

LIST OF DATE AND SYNOPSIS

February 1972 Applicant was appointed as Junior Stenographer in the Office
of the Directorate of Enforcement, Government of India,

Special Unit, Kolkata

May 1978 Applicant was promoted on merit quota as an Assistant
Enforcement Officer at Special Unit, Kolkata

27.03.1992 Applicant was transferred from Special Unit, Kolkata to
Kolkata Zonal Office.

08.02.1997 Applicant suffered sever heart attack at New Delhi.

01.04.1997 Applicant has undergone Angio Plasty Operation at AIIMS,
New Delhi. _ P

22.11.2002 Applicant suffered severe heart attack at Kolkata.

04.12.2002 Applicant undergone second Angio Plasty Operation at B . M.
Birla Heart Research Centre at Kolkata.

13.09.2004 Applicant was transferred from Kolkata Zonal Office to

' Guwahati Sub-Zonal Office.
15.09.2004 Applicant filed representation before Respondent No.2 for his

retention at his home town Kolkata.



Ja_

01.11.2004

03.01.2005

03.04.2005

04.04.2005

16.06.2005

22.06.2005

22.06.2006

Applicant joined at Guwahati Office.

Applicant filed representation before the Respondent No.2 for
consideration of his case on Medical and Humanitarian
ground.

Applicant health condition further deteriorated and he was
check-up by Dr. D. J. Lahon at Guwahati. '

Applicant filed representation before the Respondent No.2 for
consideration of his case on Medical and Humanitarian
ground. -

Applicant again suffered severe heart attack in office and he
was air lifted to Kolkata by the Head Quarter.

Applicant undergone third Angio Plasty Operation at B. M.
Birla Heart Research Centre at Kolkata.

Applicant filed representation before the Respondent No.2 for

consideration of his case on Medical and Humanitarian
ground.

But till today nothing has been dome by the
Respondents for transferring to his home town Kolkata on
Medical and Humanitarian ground and hence this Original
Application for secking justice in this matter.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL |

- Pplicad:
Qﬁ} e

FILED B
Dhil ?(G)&Qm( &e. Dan
7o
Treouah- Swike Bnalodias
(Ad\)@

(An Application Under Section 19 of the Administrative Tribunal Act 1985)

ORIGINAL APPLICATIONNO. 1%1%  OF 2006.

- BETWEEN

Shri Prabir Kumar Das

Son of Late Pradyut Kumar Das
Enforcement Officer

Office Of the Assistant Director
Directorate of Enforcement
Guwahati Sub-Zonal Office
House No.4

Bye Lane4

Rajgarh Road

Guwahati-781 003.

... Applicant
-AND-

The Union of India represented by the

Secretary to the Government of India,
Ministry of Finance, New Delhi-1.

The Director

Directorate of Enforcement
Lok Nayak Bhavan

Khan Market -

New Delhi-110 003,

The Special Director (Administration)
Directorate of Enforcement

Lok Nayak Bhavan

Khan Market,

New Delhi-110 003.

The Deputy Director
Directorate of Enforcement

" Kolkata Zonal Office

C.G.0O. Complex
Salt Lake
Kolkata-64
...Respondents



DETAILS OF THE APPLICATION:

1)

2)

3)

4)

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

This application is not made against any particular order but it is
made for seeking a direction from this Hon’ble Tribunal to the respondents
to consider the case of the applicant for his transfer from Guwahati to
Kolkata Office on extreme humanitarian and medical ground.

JURISDICTION OF THE TRIBUNAL:

The Applicant declare that the subject matter of the instant

application is within the jurisdiction of the Hon’ble Tribunal,

LIMITATION:

The Applicant further declares that the subject matter of the instant
application is within the limitation prescribed under Section 21 of the
Administrative Tribunal Act 1985.

FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1  That your humble Applicant is an Indian Citizen by birth and as such
he is entitled to get all the rights and privileges guaranteed under the
Constitution of India. He is aged about 56 years. |

4.2  That your humble Applicant begs to state that he had joined in the
Office of the Directorate of Enforcement, Govemment of India, Special
Unit, Kolkata in February 1972 as a Junior Stenographer. In May 1978, he
was promoted on merit quota as an Assistant Enforcement Officer in the
above-mentioned Office at Special Unit, Kolkata.



43  That your Applicant begs to state that on 27.03.1992 he was
transferred from Special Unit, Kolkata to Kolkata Zonal Office, Kolkata. On
June 1996, he was again transferred from Kolkata Zonal Office to Delhi
Zonal Office at New Delhi. Now he is working as Enforcement Officer in
Guwahati Sub-Zonal Office, Guwahati-3 since 01.11.2004.

4.4  That your Applicant begs to state that on 8" February 1997, the

applicant suddenly suffered severe heart attack when he was posted at New
| Delhi. With the help of office colleague and his neighbour, he was admitted
at Safdatjang Hospital, New Delhi and after slight recovery he was again
admitted at AIIMS, New Delhi where he had undergone Angio Plasty
Operation. |

Annexure — A is the photocopy of Clinical Summary of the
applicant issued by the Safdarjang Hospital, New Delhi.

Annexure — B is the photocopy of the Discharge Order dated
01.04.1997 issue by the All India Institute of Medical
Sciences, Department of Cardiology.

4.5  That your Applicant begs to state that on 22™ November 2002 the
applicant again suffered severe heart attack at his residence at Kolkata when
he was immediately admitted him at B. M. Birla Heart Research Institute,
Kolkata. Subsequently another Angio Plasty Operation was performed on
04.12.2002. Thereafter the health condition of the applicant has started to
deteriorate day by day.

Annexure — C is the photocopy of Angio Plasty Operation
report dated 04.12.2002 issued by the B. M. Birla Heart
Research Centre, Kolkata.

4.6  That your Applicant begs to state that on 13.09.2004, vide Eastt.
Order No0.10/2004, he was transferred from Kolkata Zonal Office to
Guwahati Sub-Zonal Office without considering the poor health conditions
of the applicant. He immediately filed a representation on 15.09.2004 before
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the Respondent No.2 for his retention at his home station Kolkata Zonal
Office on Heath / Medical ground. But the same was not considered by the
Respondents and he was compelled to join at Guwahati Office on
01.11.2004. It is to be stated that he is staying at Guwahati alone because it
is not possible to bring his wife and two children as they are looking after
his old aged ailing mother at his home town Kolkata. Now due to mental
agony and stress the wife of the applicant is also suffering from
hypertension and shortage of Hemoglobin.

Annexure — D is the photocopy of representation-dated
15.09.2004 filed by the Applicant before the Respondent

No.2.

4.7 That your Applicant begs to state that his health condition further °

deteriorated at Guwahati and he was rushed to Dr. D. J. Lahon on
03.04.2005 for medical check-up and he was advised by the doctor for
constant medical check-ups and he needs to be looked aﬁer by his family
members to carry out his daily work.

Annexure —~ E is the photocopy of Medical Certificate of Dr.
D. J. Lahon dated 03.04.2005.

4.8 That your Applicant begs to state that on 03.01.2005 he filed a
Representation before the Director, Directorate of Enforcement (FEMA),
Govt. of India, New Delhi, i.c. Respondent No.2 praying for consideration
of his case on medical & humanitarian ground and to transfer him to his
hometown Kolkata. In the said representation he has stated that he has
already suffered severe heart attacks twice and has to undergone two Angio

~ Plasty Operation, which have already damaged his heart up to 40% as per

report of Dr. D. Kahli of B. M. Birla Heart Research Institute. After that he
has also filed a representation on 04.04.2005 requesting the Respondent
No.2 to consider his case for home posting at Kolkata.



Annexure — F is the photocopy of Representation dated
03.01.2005 filed by the applicant before the Respondent No.2.

Annexure ~ G is the photocopy of Representation dated
04.043@2005 filed by the applicant before the Respondent
No.2. '

49  That your applicant begs to state that on 16.06.2005, he again fell ill
at Guwahati Office. and immediately his colleague took him to Wintrobe
Hospital, wherein he was examined and found his condition to be critical
and later he was transferred to Down Town Hospital, Guwahati for further
treatment. The Head Office was informed all along and as per their advice
the applicant was air lifted to Kolkata and admitted again to B. M. Bitla
Heart Research Centre wherein third Angio Plasty Operation was performed
on 22.06.2005. He was also advised by the B. M. Birla Heart Research
Centre to be extra ordinarily careful and he should avoid worry, hurry and
tension in order to prevent the progress of aggressive disease. At that time
the applicant’s family was verbally assured bjf the then Director of
Enforcement that the applicant’s health conditions will be considered
shortly for transferring the applicant to his home town at Kolkata but
nothing has been done in this regard till date.

Annexure — H is the photocopy of the Medical Certificate
issued by the B. M. Birla Research Centre, Kolkata.

4,10 That your applicant begs to state that since the health condition of the
applicant was not satisfactory, the applicant was compelled to avail the
medical leave till 21™ April 2006 for about ten months. During and afier the
aforesaid period that he made several representations before the Respondent
No.2 praying for consideration of his transfer to his home town Kolkata on
Medical and Humanitarian ground but surprisingly till date the Respondents
did not consider the case of the applicant reason best known to them. It is
worth to mention here that there are sufficient numbers of vacancies are
lying vacant at Kolkata Zone wherein; the applicant can be ecasily
accommodated in those vacancies without disturbing any other.



Annexure — I is the photocopy of one of such representation-
dated 22.06.2006 filed by the applicant before the Respondent
No.2.

4.14 That your applicant begs to state that the applicant has served this
Directorate more than 34 years with utmost sincerity and with full
satisfaction of the authority concemed. But the respondents has not
considered his case with a kind and sympathic manner. As such applicant is
compelled to approach this Hon’ble Tribunal for seeking justice in this
matter.

4.12 That your applicant begs to state that the action of the respondents in
the case of the applicant is improper, mala-fide, illegal, unjust and without
jurisdiction.

4.13 That in view of the facts and circmhstances, it is a fit case for passing
a order / direction by this Hon’ble Tribunal, protecting the interest of the
applicant and his family members including his old aged ailing mother.

4.14 That your applicant submits that the action of the Respondents is
illegal, arbitrary, whimsical and malafide with a motive behind.

4.15 That your applicant submits that the Respondents have violated the
fundamental rights of the applicant and also violated the principles of
natural justice.

416 That your applicants submit that the action of the Respondents for not
disposing the representations of the applicant with sympathic view and non-
consideration of his case of transfer to his home town Kolkata is gross
violation of service jurisprudence and also administrative fair play.

417 That your applicant submitsthat the Respondents have acted in an
arbitrary manner by non considering his case of transfer to his home town
Kolkata on Medical and Humanitarian ground.



442 That your applicant submits that he along with his family members 0
are running from pillar to post for getting justice in this matter. But the
Respondents have deprived them by not considering the genunine case of the
applicant.

4.19. That your applicant submits that the action of the Respondents is

whimsical, unreasonable, with a motive behind  and also colourable

- exercise of powers.

430 That your applicants submits that the family members of the
applicant are in mental agony and passing days in anxiety for the
deteriorated health condition of the applicant at Guwahati.

4,;;245% That your applicant submits that he demand justice which has been
denied to him. ' '

4.72 That this application is filed bonafide and for the interest of justice.

GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1 For that, due to the above reasons and facts, which are narrated in

' details, the action of the Respondents is prima facie illegal, malafide,

arbitrary and without justification.

5.2) For that, the Applicant has suffered three severe heart attack from
time to time and has undergone Angio Plasty Operation thrice, which have
deteriorated his health to a great extend.

5.3) For that, lastly the applicant had suffered a severe heart attack on
10.06.2005 while in Guwahati Office and his colleagues took him to
Wintrobe Hospital and thereafler was admitted to Down Town Hospital,
Guwahati, where the doctors have advised to air lit him to Kolkata and

"Head Quarter also took initiative to air lift him to Kolkata and he was fofced

to take medical leave for ten months and to remain at his hometown Kolkata
under strict supervision of family members for regular medical check-ups.
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5.4) For that, there are sufficient vacancies are lying vacant available in
and around Kolkata Office where can the applicant can be -easily
accommodated without disturbing any other.

5.5) For that, the applicant has left behind his old aged ailing mother, his
ailing wife and two children at Kolkata alone and the applicant is in constant
worry and anxiety over the well being of his family members .

5.6) For that, the Respondents should have to consider the various
representations submitted by the applicant from time to time.

5.7) For that, lastly B. M. Birla Heart Research Centre, Kolkata has
already advised the applicant to be extra ordinary careful and should avoid
worry, hurry and tensions in order to prevent the progress of aggressive
disease i.c. at pf&sent the applicant is suffering from. |

5.8) For that, the Respondents have violated the principle of natural
justice and fundamental rights of the applicant guaranteed under the
Constitution of India. )

5.9) For that, in any view of the matter, the action of the Respondents are

not sustainable in the eyes of law as well as facts of the case.

The Applicants craves leave of this Hon’ble Tribunal advance further
grounds the time of hearing of this instant application.

DETAILS OF REMEDIES EXHAUSTED:
That there is no other altemative and efficacious and remedy

available to the Applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,

1985,



9.

2.

A

o

MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY
OTHER COURT:

That the Applicant further declare that he has not filed any
application, writ petition or suit in respect of the subject matter of the instant
application before any other court, authority, nor any such application, writ
petition of suit is pending before any of them.

RELIEF PRAYED FOR:

Under the facts and circumstances stated
above, the Applicant most respectfully prayed
that your Lordships may be pleased to admit this
application, call for the records of the case, issue
notices to the Respondents as to why the relief
and relieves sought for the Applicant may not be
granted and after hearing the parties may be
pleased to direct the Respondents to give the

follbwing relieves.

8.1 That the Hon’ble Tribunal may be pleased to direct the
Respondents to transfer the applicant from Guwahati to Kolkata i.e
his home town, considering his condition of health and the interest of
his family members including his old aged ailing mother, ailing wife
and two children.

8.2 To Pass any other appropriate relief or relief (s) to which the
" Applicant may be entitled and as may be deem fit and proper by the

Hon’ble Tribunal.

8.3  To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

At this stage no interim order is prayed for, if the Hon’ble Tribunal
deem fit may pass any appropriate order or orders.

&

N
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10.

11.

12.

10

9

APPLICATION IS FILED THROUGH ADVOCATE.

PARTICULARS OF 1.P.O.
IPO.No. :- 2662249921
Date of Issue :- 15 - Y- 2004
Issued from - GuuoaheX GPO
Payableat :- Guwoehal
LIST OF ENCLOSURES:
As stated in Index.

Verification....
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VERIFICATION

I, Shri Prabir Kumar Das, son of Late Pradyut Kumar Das, aged
about 56 years, Enforcement Officer, Directorate of Enforcement, Guwahati Sub-
Zonal Office, House No.4, Bye Lane-4, Rajgarh Road, Guwahati-781 003 do
hereby solemnly verify that the Astatements made in paragraph Nos.
4114243;411%413Wm true to my knowledge, those

made in paragraph Nos. 4hh4'0 are being
matters of record are true to my information derived therefrom which I believe to
be true and those made in paragraph T T Aretrue o my legal

advice and rests are my humble submissions before this Hon’ble Tribunal. I have

. not suppressed any material facts.

And I sign this verification on this 21X day of July, 2006 at Guwahati.

Prodsd Hanmen B0
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P j R Ln fowcmcnt Officer, B ' - ~ )
. Directorate of I:nfonccmcnl

iof 7 To ‘ o .
- The Director, T e
" Directorate of Enforcement, - " S

.. Government of India

- Khan Market,

% NEW DELHI - 110003.

Y KOLKATA, = 4

" welfare/medical. requitements of 'my mother and save my wile from all the

Kolkata Zonal:Office,.
ANNEXURE"ED

- ( TF lROUGH PROPFR CIIANNI"

/> 4

Sir,

Sub: Prayer for retention in Calcutta Zonal()f(nce .

On IIealth/Medlcal Grounds. -+, 7

With due respect 1 wish to:bring to the Kind notice of the Director of i

Enforcement, the few following wonds for favom of kind consideration and ’
necessary action.

That, Sir, 1 have suiffered from two severe heart attacks once while 1 have
been serving in Delhi (1997) and again while in Calcutta (2002), and both the
times gone on operations (Angeo-plasry) and on both the ogcasions were
deployed with stents. Since thenl have been under stict dieting, strict living = -
patterns, medication and sustamed medical cate of the’ Cardio Specialist of

SSKM Hospital, Calcutta.(Relevant’ documents enclosed). | 1
That, .Sir, my two minor Children are pursuing their. cducation in ‘
Calcutta,and my dependent: mother (78),'a rheumatic’ patient is under the =

PR

constant physical care; of‘my wife £md a shlf‘t at this stage would disrupt the !
entpe fragile allangements t , | , |

That, Sir, if I am retained:in Calcutta, I 'would“save jeopardizing my
critical -heart ailment, continue. (0" un(lujgo the ongoing itreatment living/dieting
arrangements, save distupling ny children’ § educatlon ‘attend  to the

agonies lhat might entail to her from the shlftmg d

In the circumstances it is ear nestly prayed that I |my kindly be retained
under Calcutta Zonal Office during the fag end of my career.

Yours faithfully, = - '
| e ¢
. : TR LA
Dated: 15" Sept, 2004. e (P. K. Das) s o v
. ENFORCEMENT OFFICER . |
SIS N SRR AR ATT&STED oo oAdleY
ADVOCATE

Enclo Medical Reports. (. | ‘n 5)
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_A¥-

i ckmvni Off\cer. .o ‘
1 ior leiof Enforcemént (FEMA),
o R thof India,
e wahat\ Sub-+ .Zonal Office,
atl /-

: ) i 5 Dalod® ©7%.01. 2006
Ry he Dlrecto ' A
‘;_ Dlrec\ora\e of Enforcement (FEMA), e
Gowt. of Indla,
# ( THROUGH PROPER CHANNEL )

sir, : . |

Sub @ er _fo e4r ! e alth itions
o) ng at Kol

ntation dated 15.07.2004.

e of the order, | have joined at Gu'waha’u offic

Kindly refer to my represe
e leaving

in complianc
reat a nxiety'. As | have

r and alling wife with g

behind my amng old mothe
suffered severe heart attacks tw\ce first \n February. 1997 and then in
gone under Alrgeo-planty

and both the (imes
e Imposed by the Doct
verely damaged by t

December, 2002,
ors on my livelihood

operations, strict restrictions af
he attacks.

considering the fact that my heart is se
has

present condition of m

y heart {s not much hopeful as the same

The
o attacks. in @his

% by the above sald tw

t ) already damaged more than 40
L context, the report of Dr. D: Kahall of B. M. Birla Heart Research \nsli§ute
; is enclosed herewith for your k(nd perﬁsal as Annexure — ‘A
b In the c\rcumstances stated above, not only { used 10 take
medicines dalily (seven jtems) but also needed -t0 malniain strict diet
ce | am stayingd

sed by the Doctor. Sin

restrictions for my survival as advi

ATTESTED

See %koﬁawg&ee ‘
ADVOCATE,

o




hy{)ds -as per advice of the Doctors. Water here, Is also not being suit,
s resumng developing gas, which subsequently pressing upward, when |
am feeling very uneasy and somellmes developlng chest paln which is

very alarmlng for .my Ilfe There is none to. help me, only helplessly

R sl I
g

- Encl ; as above.

-alone,i at Guwahali, it has become very difficult for me to arrange the.

Tery

‘:"praylng God. Sometimes, l myself going alone to the local Doctor with
~.-great risk for examining myself and/or taking their advise. It I1s needless
; to say that CARDIO SPECIALIST Is rare avallable at Guwahati and | have
_to depend only on general local doctors. As my health condltion is very

. _alarmlnlng my old mother inc!udlng other family members are passing

' each day with great anxiety,

.. Sir, consideiring the above situation, | am earnestly

requested again to kindly conslder my case from the medical point of

view as well as humanitarian gu;ound and allow me to back to Kolkata for

which | will remain ever grateful.

Yours-faithfully, ;
Paews ‘

(P. K. Das) .
Enforcement Officer I
Guwahati

ATTESTED
Sve e %v\@&f@@k@ﬂ“
ADVOCATE
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. *Entorcement Officer,

&g - 20- NEYUREL. ~
‘ “Diréctorate of Enforcemenvt (FEMA), '
“Govt. of India, - ,

“ Gdwahati Sub-Zonal Office,
_-;‘;‘Guwaha‘ti

‘ ) : i
“:The Director, ’
' Directorate of Enfotcement (FEMA), i

Govt. of India, - ‘

Lok Nayak Bhawan,

Khan Market,

NEW DELHI

-

( THROUGH PROPER CHANNEL )

" Sir,
Sub : Prayer for conslideration of Home Posting — Reg.

_ With due respect, | may like to bring to the kind information that on
02.04.2005, suddenly i was feeling very much uneasy with slight
breathing problem. In the early morning on 03.04.2005 | rushed to a ,
nearby Doctor with all my medical papers for his advise and necessary
examination. The concerned Doctor was kindly gone through all my
previous medical reports as well as the medicines are being taken by me
everyday. He also took sufficient care and checked me again and advised
me to continue all the medicines in time as already prescribed by the
Doctor in Kolkata. He also advised me to check-up myself with a
renowned cardiologist constantly. (Copy of the Doctor's Certificate is

enclosed).

In view of the above, it is earnestly requested to kindly ;
consider me for my Home posting for which | will remain ever grateful. '

In view of the above circumstances, | am again earnestly requested
you to consider my case (npathetica||y with humanitarian ground.

Rt e .
R WA

Thanking you,

Yours faithfully,

Dated ; 4™ sbalh 2005, 'M\e*\]"(

A . (P. K. Das)
W _ Enforcement Officer.

ATTESTED
| Seited mg&\z@\&ﬁ% 9
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B. M. Birla Heart Research Centre

1/1, NATIONAL LIBRARY AVENUE, KOLKATA - 700 027

S ' NAME 1 MR OPRARIR KR DS
oA AGE ‘84 YRS
o FLASTY MO. ' 1 ALERT
DATE OF PLASTY 2 22-JUM-05
CONSULTANT CARDIOLOGIST 1 DR DHIMAH L ASTRTATI |
DATE OF ADMISSION t 22 JUM--@5
B DATE OF DIBCHARRE : .
iyl
S PROCEDURE
."js‘i‘- . AERmmamn n
%favaight femoral artery and femoral vein vere alvready canbhulated
Y Tusing 7F and &F Cordis Sheaths respectively by Seldingevs method
;%i':fwith prior written and verbal conesent was thbken fromn the patient
ﬂﬂfr"a"d his wife. A 3.5 &F JR guiding catheter withoul side holes
. Wwas engaged to the RCA and & 0.014" Hi~Lorgue

: floppy wire was

4 passed across the tight RCA lesion and PORA Lo mid FRCA pev formed
at two sites with .30 12 mm Voyager balloon at 195 NTM pressures

T for 4% aecs at two different sites followed bry deployment of
S8 N 3 mm drug eluting Promova Stent to the proximal RCA at 16

. ATM pressure for 30 secs, twice. The Jesion dilated well without

Loany residual stenopsis andahuge RN was re-constituted with TIMI

< ITT flow. The post Stent PTCA course was uneventful and uncomp-

'4flicated. The patient had a speedy recovery following the Y OCeE-
Lodure. ’

© RECOMMENDATIONS

«. To walk 4 Kms daily.

« Aguressive life style modification mEABUrRS .,

~3. Low saturated fat, salt and calorie restricted Jdiet.

S. ROERERR HasretER S s e e g e d Ly o @i wl. i‘t‘ﬁ‘j" he sbould avoid .
Qp&@xm&humﬁvwﬁﬁdﬁtenmiﬁﬁ.LHRWﬂHwP’tm'MW@V%” Cthe progress:

A of Jaupress iVe: HasBane . o

6. To consult with Dr. Fahali after 19 dave and B80% in case of

Y emergency. .

To inform Dr. Kahali if there is any haemorvhage or bleeding

spots on the body and to stop Tab. Clopidogre) fmmediatels

ang to do a blood test for platelet count.

To[taﬁe drugs regularly as per prescription.

> ~'y‘)4\.ﬂ_m(,'h_é’/\m(,;\ L
D' DR. DUHTRT KAMALL. MD. DM.
COMBULTANT CARDIOLOGIST.

SEMLAT

In Assistance with

Tue CLeveLann Cunic Jrsg

- Phone : 2456.7890, 2456-7777 * Faix : (91) (33) 2456 7000 FOUNDATION fix
www.birlaheart.org « e-mail : bmbhrc@Uirlaheart.org Cleveland, Ohio, USA

- ANNEXURE-- 1

PATIENT 1D | €A 8 4B T
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' B. M Blrla Heart Research Centre

. KOLKATA
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I sardiologistSurgeon D R. D KAHALI. | Date 25.6.05 .
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—AAH-

EnfOr_éemenl Officer,
Guwahati Sub-Zonal Office,
- GUWAHATI! — 781 003

“To

The Director,

Directorate of Enforcement,
Lok Nayak Bhavan,

Khan Market,

New Delhi - 110003

Sir,

THROUGH PROPER GHANNEL.

Re : Prayer for transfer from Guwahali lo Kolkata

With due respect, I may llke to refer my representations
dated 15.9.2004, 03.01.2005, 04.04.2005, 12.07.2005, 19.01.20086,
01.02.2006, 12.03.2006 and 02.06.2006 requesting for lransfer
from G uwahali to Kolkala on the heallh grounds. Unfortunalely, till
dale my case has nol been considered although any accident
cannolt be unwarranted lo an acule heart patient like me.

It is therefore prayed again lo please look into the maller and
consider my case sympathelically. It Is also informed that my
health condition is not satisfactory and my case has nol been
considered yet. ‘All medical reports relaling to my health condition
is well available al H.O. -

TN ‘ Yours faithfully,
RN
, 7§L,—’—-
» ~ , g O
Dated: 22" June, 2006 ( P.K. Das )

_Enforcement Officer

ATTESTtD
ADVOCATH ,

A ANNEXURE«»I
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